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IMN THE CEMNTEAL ADMINISTRATIVE TRIGMAL, "
v (9)
JATIFUIR BENIH, JAIPIR
* *x %

CE 1To. 78795 (CA Mo. 51%,’9:)

! -

Frapha Dayal ":‘. 2 Shri Mool Chand Vyss

-

Jay Dayal 5,0 3
Laloo Lal 3/0 Shri vijay Lal
S0

'}

ri Harain L3)

Mala Ram S./o Shri Ram Sahai
Famruddin 3,0 €hri allsdin
hri Hani Ram
abz Lal 2/0 Shri Jiwan Lal
shanwar Singh 3,0 Shri Manohsr Singh

prabhu Dayal 3,2 3hri Bharwer Lal and

Faphaiya Lal 870 Shri Haf Dayal

ee Petitionsrs
versus

1. 3hri Ramezh Tripathi, Tiivisic ‘n.xl Failway Manager,
rn

western Railway, Jaipure.

2. Shri arurendrs Puamar, Dirizional Mechanica 1 Enginzer,

i
Western Railway, Jaipur.
.+ Respondents

Mr. Shirv uwar, coanssl £or the pat i
Mr. IMe I':.Ra"’at, Sr ‘l"'}. ] D’:‘T-*Jﬁ =B LE
fo the L@Sf-undw— nts

CORAM:
Hon'ble Mr. O.2.Sharay, Administrstive Mz mbe ©
Hon'lbls Mr. Ratan Praltash, Judt ~ial Member

ORDER

e

Per Hon'bls MNr. C.P.Sharma, Administrative Membzr

- ay o e el e e A A T A i R (M S A D ol A A

S3hri Prabhu

_(u

In this Contemgt Pet ition, et itionsrs
Da"’:“-]—l Jay Day.’j]_' Laloo ]'_,il, Malza Ram, l-iarnrud-jin, Marain

Lal, Fanh3iyva Lal, Awba Lal, Bhanwar 2ingh and Prabhu
' -1 - S

Dayal have pray:sd that the Tr ~ibunal should leunch proceedings

against the respondznts for contemnph of courk on atcount
of their Failure to comply with the direstions of the

Trivunal given in the ovdsr Jakted ZC2-%- -%4, passed in



0A No. 515/97 yhich wag £ilzd by the petitionsrs.,

2. We have heard +he learnsd conazel for the pet itioners

and the Deparkmental p Pepresentat ive 3hri FMeK.Rawat .

3. The learnzd councel £o5r +th

ot

b

Pt ition=rs states that
the Tr h1nal'c order with regard to 311 the petitioners
eV 2Dk ohrl Amva Lal had glready hesn conglied with

by the respordents. The lizpute now remainsd <nly with
regard to Shri Amba Lal. The Departmzntal Representat ive
haz groduced bhefore us copizs of two orders, one Jdated
5/6-12-199 rzfixing the fay of £he Feticioner 3hri

Amba Lalvin 222ordans: with the directions of the Tribanal
given in Para 5 of the crder and the other dated 30-12-95
calculat ing the arrears tayable £o him 3z a consezquernce
of such refization. He staree that since nz2essary

nrders in thisz rejJard have heesn F2Esed, payment would

bz mads £o ths petiticner accordingly.

4. Although thers has beeﬁ dzlay cn the part of the
rzsponients in comolving with the dirzctions of the
Tribunal with rzgard to Shri ambs Lal, yet zince the

bzen cownlied with, we choose
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to close the matkter at +his stage . The Contempt FPet it ion
is now disposzed of az having Leoome infrustucus. The
not ices iszsuzd are dischergsd. Copize of the oirders

2ferred to above ars talen on _record.
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(Ratan Prakash) (O.P.anarma)
Judicial Member Adminigtrative lenber



